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Government propose to take against 
these factories enaged in this nefari-
ous task?

Dr. D. S. Raju: No special machi-
nery is necessary to find out those 
factories. We have got the machi-
nery which is already existing, and 
we are going to strengthen this 
machinery. 3 , | ,

Shri Hari Visana Kamath: It is a
serious matter, Sir, an!d I seek your 
protection. It is a question of poison-
ing of the population on a mass scale. 
The hon. Deputy Minister says that 
no machinery is necessary for this 
purpose. How can our people exist 
then?

Mr. Speaker: What the hon. Deputy 
Minister means to say is that there 
is an adequate machinery already, 
and no extra machinery is needed just 
at present.

Shri Hem Barua: What action has 
been taken against those factories?

Mr. Speaker: A separate question
might be put. The Deputy Minister 
is not ready with that information.

Dr. D. S. Rajm: I said that we are 
strengthening the present machinery.
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Dr. D. S. R3ju: For instance, in
Delhi, they had 14 food inspectors, 
but now they are being increased to 
24, That is how we are strengthen-
ing the inspecting staff.
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Mr. Speaker: How many have been 
prosecuted so far?

Dr. D. S. Raju: I can give the figures 
for 1961-62. During a period of nine 
months between 1st July, 1961 and 
31st March, 1962, about 11,005 sam-
ples have been analysed, and in 1352 
cases a fine of Rs. 3.43 lakhs was col-
lected, and 108 persons have been 
convicted.

Shrimati Savltri Nigam: It was stat-
ed here in this House that because of 
lack of facilities for laboratory tests 
these adulterated things were not 
being tested properly. May I know 
whether any efforts have been made 
to make arrangements for more and 
more laboratory tests?

Dr. D. S. Raju: Steps are being
taken. Two more laboratories are 
being established in Delhi, that is, 
analytical, laboratories.

Dr. Sarojini Mahishi: Has it been 
brought to the notice of Government 
that there are certain specialised 
shops which deal in commodities 
which are helpful in adulteration of 
food?

Dr. D. S. Raja: It has not come to 
my notice.

Shri Kamalnayan Bajaj: There is a 
general feeling among the people 
that the punishments awarded in 
courts for adulteration cases are very 
little. What is the maximum punish-
ment given?

Dr. D. S. Raja: In the new amend-
ment, the punishment has been made 
more severe. Conviction is being 
made compulsory. It ranges from 
4 months to two years.
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[(a) Yes, Sir. The diversion of the 
.Kosi river through the Kosi Barrage 
was started on the 18th Of February, 

./. 963 and successfully completed on 
the 31st of March, 1963. 

(b) The behaviour of the river will 
n .. ed to be oi>.<erved for the next two 
or three years, specially during 
tleods before an assessment could be 
made' of the effect of diversion on 
the lleople living between the two 
embankments.] 

SHORT NOTICE QUl'.'!!TIONS 

CateriDl Contracts in Constitution 
House 

S.N.Q. 5. Shri Bari Vishnu Kamath: 
Will thp Minister of Works, BoWliD&' 
and RehablJltatlOll be pleased to state: 

(a) whether the Director of Estates 
recently invited tenders for caterlnl' 
in Constitution House; 

(bl the number of tenders received, 
together with the details of rate; 
quoted by each tenderer; 

(cl whether any decision has been 
taken in the matter; 

(d) if so, which tend .. r has been 
a~(epted; and 

(e) if not, the reasons thE-t'efor? 

The Minister ot Works, Housing and 
Rehabilitation (Shri Mpbr Chand 
Khanna): (a) Yes. 

(b) Five. 

(c) Yes. 

(d) The lowest tender has been ac-
cepted. 

(e) Does not ari<e. 

Sbri Bari Vishnu Kamath: May I 
know why for catering in Constitu-
tion HOUSe tenders were first invited 
:n ~: '),,'ember last, t'1en nO decL;iOn 
was taken in the matter, and fresh 
tenders were aga!n invited last 
:DC'nth, that is, in March, and why it 
was that the old contract was extend-
ed from month to month on an ad hoc 
basis without taking any final decision 
on the tenders received? 

S!1ri Mebr Chand Kha!lna: For the 
sim,ple reason that WI" were rather in 
a period which was emel'gency .... 
(Interruptions). Yes, yes. Our inten-
tion then was to convert Constitution 
H Gl.:ce 'into a sort of ~ostel for out-
sidErs or for governlT'!!nt servants. I 
had th~n personally requested and 
ask.ed the 14 MPs living ther" it they 
would like to move to Western Court 
whEre acconunodation would be 
provided to them; I also told them 
jf tj,ey wanted to go anywhere else. 
accommodation could be made avail-
able to them some""here else too. 
That was the main idea. 

Now the intention is that we might 
c&rry on with the present arrange-
ment tor about 6 months more be-
cause Constitution HOU"e may be de-
molished and rebuilt. We may have 
a new plan there. That is all under 
consideration. 

So, we have accepted the lowest 
t~nder now. 

Sltri Hari Vishnu Kamath: May I 
know what is the position-I would 
request you to throw some light on 
it if the Minister cannot-in regard to 
tenders, when tenders are invited, 
Ih£y are received, and no decision Is 




